
IN THE HIGH COURT OF JUDICATURE AT PATNA
CIVIL MISCELLANEOUS JURISDICTION No.1305 of 2025

======================================================
Saurav Ranjan Son of Pramod Singh, Resident of Village-Kamta, P.O.-Kamta,
P.S.-Hilsa, District-Nalanda.

...  ...  Petitioner/s
Versus

Khusboo Kumari D/o Nawal Kishore Sharma @ Naulesh Sharma, At present
R/o-Station Road, Kumardhubi Sarsa Pahari cum Chirkunda, P.S.-Chirkunda,
District-Dhanbad (Jharkhand) Pin Code-828202, permanent Address-Village
and Post-Bara, P.S.-Kurtha, District-Arwal, PIN Code-804421.

...  ...  Respondent/s
======================================================
Appearance :
For the Petitioner/s :  Mr. Rakesh Kumar Sharma
For the Respondent/s :  Mr. Shashank Shekhar
======================================================
CORAM: HONOURABLE MR. JUSTICE S. B. PD. SINGH
                                           ORAL JUDGMENT

Date : 12-01-2026

Heard the parties. 

In  pursuance  to  the  direction  of  this  Court,  the

petitioner  and  respondent  along  with  their  counsel  have

appeared  before  this  Court.  Despite  full  deliberation,  the

matter could not be settled through mutual consent, hence,

the matter requires to be decided on merits. 

The present Civil Miscellaneous has been filed for

quashing the order dated 27.08.2025 passed in Matrimonial

Case No.  41 of  2025 passed by learned Principal  Judge,

Family  Court,  Biharsharif,  Nalanda  whereby  and

whereunder the Family Court had directed the petitioner to
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pay Rs. 15,000/- per month as interim maintenance to the

respondent.  The  petitioner  was  also  directed  to  pay  a

lumpsum amount of Rs. 5000/- for litigation cost. 

It  is admitted fact that petitioner has solemnized

marriage with the respondent. The petitioner is employed in

Indian Railways and is drawing a salary of Rs. 42,000/- per

month as per his own admission. By the order impugned

dated  27.08.2025,  the  petitioner  was  directed  to  pay  Rs.

15,000/-  per  month  as  interim  maintenance  to  the

respondent/wife along with Rs. 5000/- as litigation cost. In

the impugned order also, it  was mentioned that petitioner

has brought on record the salary slip for the month of June,

2025  which  suggests  that  he  is  drawing  a  salary  of  Rs.

47103/- per month from the Indian Railways. 

Be that as it may, whatever may be the mode of

marriage, presently the respondent is legally wedded wife

of the petitioner and she is entitled to get maintenance from

her husband. 

In  the  facts  and  circumstances  of  the  case,  this

Court  does not  find any illegality and impropriety in  the

impugned  order.  Accordingly  the  order  dated  27.08.2025
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passed  in  Matrimonial  Case  No.  41  of  2025  passed  by

learned Principal Judge, Family Court, Biharsharif, Nalanda

is hereby upheld. 

The present Civil Miscellaneous No. 1305 of 2025

stands dismissed without any cost. 
    

Shageer/-
                                                            (S. B. Pd. Singh, J)

AFR/NAFR NAFR

CAV DATE N/A

Uploading Date 19/01/2026

Transmission Date N/A


